of 1800. _
" the words

'V,(Recez'ved the assent of the Gm)ernor General on the ZOth e

 An Act to amend the Taw relatmg to msolvency, for certain

W HEREAS it is expedient to ameud the law relatmg to

ACT -No.% X oF 1930,
"[PASSLD BY THE INDIAN LEGISLATURE]

March; 1930. )

purposes.

insolvency, for the purposes hereinafter appeanng, '
Tt is hereby enacted as follows:— '

1. This Act may be called the Insolvency Law (Amend- Bhost ttle, ©

" ment) Aect, 1930.

2. In clause () of sectlon 2 of the Presidency-towns Insol- Amendment of
‘vency Act, 1909 (Lereinafter refeued to as the said Act), after %‘i%‘i;}’;%oé“‘
“ actmg official - assignee’, the words ¢ and a

deputy official assignee, whether permanent or actmg * shall

: be added

3. After sectlon 18 of the said: Act ‘the followmg section Insertion of

shall be inserted, namely — . " Bew sectlon

‘ AL
“18A. Iy The Court may, at any time alter the presenta- Cougrol over
ingolvency -
: tion of an msolvency petltlon, stay any lnsolvency Droceodings fn
subordina,t,e
.-ploceedmgs pending against the debtor in any oo ,
Court subject to the superintendence of the Court,
‘and may, at’ any time after the’ making of an
order of adjudication, annul -an adjudication

against the debtor made by any such Court,

(2) Where an adjudication is annulled under sub-section
(Z),. all sales and .dispositions of property and
~ payments duly made and all acts done. by the"f
Court whose order 1s annulled or by the receiver
appointed by it or other person acting under his :
authority, shall be valid, but. the property vested
in- such Court or receiver shall vest in the official
assignee, and the Court may make such direction
. ' . : in
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thmks fit.
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in regard to  the - custody of -such property as it

sub section (]) shall be pubhshed in  the local
official Gazette and in such other marnner as rany
be prescrlbed ” '

* Amondment of 4 In. section 77 of the sald Act,— ‘
section 77,

(@) in sub-section (1),—

(3) after the word * estates ”” the words * and such -

person or persons as he thinks fit to the office of
deputy official assignee ’’ shall be inserted, and

(#7) for the words ‘ that office ”” the words ‘ any of

/ - _ the said offices *’ shall be substituted ;
~(b). after sub-section (1), the following sub-section shall
‘ ‘be inserted, namely _
“ (14) Subject to rules made under section.1l®, the

- deputy official assignee shall have all the powers
i and shall discharge all the duties and in exerciss

of such powers and in the discharge of such -

duties shall be subject to all the liabilities of the
official assignee under this Act.”’; and
(c) in sub-section (9), after the words ““ official asmgnee

" the words ‘“ and every deputy official assignee ’
- shall be inserted.

- Amendmentof - 5. In sub-section (2) of section 112 of the said Act, after
Act ITT of clause (r), the following clause shall be added, namely :—

““-(s) the distribution of work between the oﬁimal assignee
.and his deputy or deputles

Amendment of 6 In section 53 of the Provincial Insolvency Avrt, 1920, Vormzo ’

section 58,

Act Vof 1920, ~ after the words ‘‘ is adJudged insolvent ’’ the words “on & =

petition presented ’ shall be ingerted. -

’
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